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SHRI JYOTIRMOY BOSU (Dianond
Harbour) : He is leader of the Opposition
here...(dnterruption)

MR. SPEAKER : [ have informed the
Hous of the messages that 1 had received.
Every time the hon. Member stould not

disrupt the prozeedings.

SHRI K. R. Ganesh.

12.29 bars.

TAXATION LAwS (FXTENSION
TO JAMMU AND KASHMIR)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : 1 beg 1o move for leave to
introduce a Bil) to prov de for the exiension
of certain taxation laws to the Statc of
Jammu and Kashmir,

MR. SPEAKER : The question is :
‘“That leave be gianted to intro-
duce a Bill to prov'de for the
extension of certain taxation laws
to the State of Jammu and Kash-
mir,”

The motion was adopted

SHRI K.R. GANESH : Sir, I introducet
the Bull.

——an

CONSTITUTION (THIRTY-FIRST
AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRT RAM NIWAS MIRDHA) : 1 beg to
move for leave 1o introduce a Bill further to
amend the Constitution of India,

MR. SPEAKER : The question is :
“That leave be granted to intro-
duce a Bill further to amend the

Constitution of India.”

The motion was adopted
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SHRI RAM NIWAS MIRDHA : §ir, 1
introducet the Bill.
CONSTITUTION (THIRTY-
SECOND AMENDMENT)
BILL*

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R, GOKHALE) :
1 beg to move for lcave to introduce a
Bill further to amend the Constitution of
India.

MR. SPEAKER : The question is:

““That leave be granted to intro-
duce a Bill further to amend the
Constitution of India."

The motion was adopled

SHRI H. R GOKHALE :
duce the Bill.

Sir, 1 intro-

DELHI LANDS (RESTRICTIONS ON
TRANSFER) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHR!' I K. GUJRAL) : 1 beg to more for
feave to intyodce a Bill to impose certain
restrictions on transfer of lands which have
been acquired by the Central Govenrment or
in respect of whith aquisition proeedings
have b.en initiated by that Government,
with a view to prevcnting large scale
transactions of purported transfers or, as
the case may be, transfers of such lands to
unwary public.

MR. SPEAKER : The question is :

““That leave be granted to intro-
duce a Bill to impose certain
restrictions on transfer of lands
which havc been acquired by the
Central Government or in respect
of which acquisition proceed’ngs
have been initiated by that Govern-
ment, with a view to preventing
large-scale transactions of purpor
ted transfers or, as the case may
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de, tansfers of such lands to
uawary public.”

The motion way odopted

SHRI 1. K. GUJRAL : 8ir, 1 introduce
the Bill.

12.30 brs.

INDUSTRIAL DISPUTES (AMLND-
MENT) BILL—Conrd.

THE MINISTER CF LABOUR AND
REHABILITATION {SHRI R K. KHADIL-
KAR) : Sir, 1 beg to mose

“That the debate on the Bill fui-
ther to amend the Indusinal
Diusputes Act, 1947, as passed by
Rajya Sab"a. which was adjourned
on the 25th May, 1972, be
resumed now.”

SHRI S,M. BANERIJEE (Kanpur) : The
hon. Mimster, tf 1 have heard him ¢ rrectly,
has moved now that the debate should be
resumed. My friend Mr. Somnath Chatterjee
raised objection about a particu ar provi-
sion. There was some lacuna there which
will work adversely against the work rs...

MR SPEAKER : Why are you making
a speech ? He must have come out with
all that.

SHRI S. M. BANERJEE : Has he
brought any amendment ?

SHRI JYOTIRMOY BOSU (Diamond

Harbour) * He .must have brought some
amendment, Has he ?
SHRI DINEN BHATTACHARYYA

(Serampore): Only yestetday he was m doubt.
How does he come today with the same
Bili ?

SHRI 5. M BANERJEE : We want to
know whether the amendment is b ought.

MR SPEAKER : Let him speak.

SHRI R; K. KHADILKAR : We have
improved on it.
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MR SPEAKER : He says, this hay been
improved upoa.

The question is...

SHRI §. M. BANERJEE : Let him
read out the amendment. We will support
it if necessary.

MR SPEAKER : You may accept or
rcject.  No conditions, no preconditions.

Now, the guestion 18 :

*“That the debate on the Bill fun
ther to  amend the Industrial
Disputes Act, 1947, as passed by
Rajya Sabha, which was adjourned
on the 25th May, 1972. be resumed
now.””

The motion was adopred

MR. SPEAKER : We are introducing
many new things in the procedure, abrupt
postponement of Bills. abrupt taking up
of time for resumption and im-rovement of
drafi. 1 am not going to ireat these things
as preceden s, Kind y see that this s not
mierrup ed just i1 the midse of discussion of
clauses which was going on. It was not a
very healthy prac ice. The House is the
master of its own procedure, But it would
have been much better if you had taken
all these gent'emen nto consultation and
shown 1t to them...

SHRI JYOTIRMOY BOSU : They are
ve y peifect when they draf. measures like
Maintenance of Internu S:curity Act or
the CRP Act, in particular,

MR. SPEAKER : Mi, B su are you not
tired of talking ?

SHRIR K. K IADILKAR: Regarding
this one ..

MR SPEAKER : I know that.

SHRI R. K. KHADILKAR : Doubts
were raised. I said, the elause was bodily
lifted {rom the other enactment which was
carried by the House I was assured by the
Law Ministry that there was no gquestion
of any other iatethretation. But in peder
to provide oppeortunity to those who raised



